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Mr B.K.Baishya for the appiiéant.
Mr S.Ali,Sr.C.G.5.C for the respondents.
The application is admitted: fr Ali
rgéeives notice for the respondents. He .
shall file the memo of appearance. By
consent the abplication is taken up for
final hearing. v

The applicant yas app01nted as
Casual Khala31 on 14. 10 1986 on consolld
ted pay ‘at the rate oF ‘Bs.450/+ for the
duratlnn specified 1n that order, He was
thereafter engaged,as orginary labourer
on daily wage from time toftimg.‘FrOm th
table Annexﬁre—a it‘is clear that he has
worked for more than 240 days in each
year namely, 1987, 1988, 1989, 1990, 199

and 1992, inr the year 1993 he had worke

for 62 days j upto 31.8.1393. ‘

T-he ordars at Annexures 1 and 2.
shous that the appllcant was app01nted
as a casual worker. From-the application

. it appears that on 14.5.92 he was appoin.

ted as work charged Khalasi in the scale

-Z‘Mﬁ/ | contdae..
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‘of §,750-940/~ on adhoc basis. That ord
has not been produced.‘From the particu
lars givén at Annexure-4 it appears tha
there was a gap in service from 16.10.9
Ctill 1,7,93, We do not know whether on

1. 7‘93’he“haé'ébpoihted again as a casu

uorker or as work charged Seasonal Khal
) sL in. the ‘work charge establishment in

:a pay scale with usual allowances on
 adhoc basis against a post even.purely
.- temporaryTbasis.'Thé applicant has simp

avered that his app01ntmentswas sometim
‘ descrlbedas work charged Kﬂala31 and aon
- some occa51on5as work chargedlabourer.
Accordlng to him he was neJ%?ftz%ter
than gk a casual labourer.
It appears to us that the appllcan
 can be extended the benefit of the
"Casual Labourers (Grant of Temporary
Status and Regularisation) Scheme" of
Government of Ihdia which came into
effect from 1,9,1993, The material date
being 1.9.1993, the order dated 9.5.94
whereunder the applicant uas agaln
app01nted as Work Charged ﬁeasonal
Khalasi may not necessarily come in the
uéy of the applicant for being consider
under the scheme if he was working as
casual labourer on 1.9.93. Even if on
1.7.93 he was aépointed as Work Chargec
Seésonal Khalasi on adhoc basis that
would not in substan%e‘to make much of
dlfference for his not fooked upon as
a casual labourer'For the purpose of
the scheme. The concerned authority of
the Tesponden%s however, will examine
the position and ascertain as to uwhat
mas'the nature of work of applicant on
1,9.93% if he was casual labourer he
shall be entitled to be given the
benefit of the’schemegﬁf he was appoin

|t contde.es



H )
R

g

11.11.94

. ”’l(qb, IW()

: f%&f ¢MKL- fﬁbQQ??
& 4228 @ﬂ/ 284U~

P9

0.A, 212/94 .

1

-ted as work charged seasonal khalasi

‘then the authority will consider sympa-

thetically as to whether from the natu:
of duty he was required to perform he
could still be regarded as casual labot
rer and extended the benefit of the
scheme, Subject to the ascertainment of
the fact as directed above about the
nature of employment on 1.9.83, the
respondents are directed to extend the
bendfit of the scheme including confer:
ment of temporary status upon the appl.
cant forthuithrif he is found eligible

 notwithstanding the order dated 9.5.94
vThe authority concerned will bear in

mind that the lebel under which a
worker may be app012i3F may not be
necessarily determine of his *bligibil
For being covered by this scheme and
workers like applicant should not ordi.
narily be deprived of the;beneflt of
the scheme, The authorityn¢oncernéd wi
keep an open mind and takehappfopriate
steps. In the light of observations
made above the application is disposed

of in above terms.

‘No order as to costs.
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Ulce-Cha;rman
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